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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK B ENCH: CUTTACK,

ORIGINAL AFPLICATION NOJ170F 20@l.
Quttack, thlis the 2lst day of August, 2002,

Rachunath singh, PRI Applicant
vIs,
Union of 1India & Ocs. sees Respondents.

FOR INSTRUCTIONS

Ls whether it be referred to the reporters or not?\{(:/)'

2. whether it Dbe circulated to all the Benches of the
Central Administrative Tribunal or not? No
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CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK B ENCH3;QUTTACK.

ORIGINALAPPLICATICN NOJ170F 2001.
cuttack,this the 2lst day of August, 2002,

CCRA Mg
THE HONOURABLE MR.MANORANJAN MOHANTY, MEMB ER (JUDL,)

Shri rRaghunath singh, Ex- EDMC,
s/o.Late pasarathi singh,
At:rotala,po/pist:Jagatsinghpur,

o ves Applicant,
By the legal practitioner; Mr,Pravat Kumar Padhi.
sVES:

l. Unicn of India represented through
its <Chief postmaster General (Orissa),
AR/FoBhubaneswar, nist skhurda-1,

2. Superintendent of post Qffices,
cuttack south pivision,
Atzp,K,Parija Marg,

PO:Cuttack GpO,
DIsTscuttack-1l,

PP Respondents,

By the legal practitioner; Mr.A,K.BOse,
Senior standing Counsel (Central)
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MR, MANORANJAN MOHANTY, MiB ER (JUDICIAL) 3.

Applicant was appointed as E.D.M.C., Of Nalibar

sub P ost Office (of Jagatsinghpur within cuttack sSouth
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postal pivision) with effect from 4-10-1955. He met with
an accident on 3-4-1999; while carrying Mail bags from
Jagatsinchpur to Nalibar sub post Cffice and,ultimately,
he became permanently disabled. He wa@s provided with
financial assistance of ®.1500/- on 2-8-1999 for his
treatment and in the following month (6.9.1999) he was
asked to face a Medical Board under the Chief pistrict
Medical Officer of Jagatsinghpur and the said Medical
Board, on examination, declared the Applicant as unfit
on 1,10,1999. On the basis of the said report of the
Medical Board, Applicant was given premature retiragment
from service on 1, 12.1999; for he became invalid,
During all these pericds, the Applicant's son sri Kunjan
Kumar singh was given temporary engagements to discharge
the duties of the Applicant as EpMC of Nalibar since
5-4-1999 (under Annexure-l), on 13-12-1999(under
Annexure-7) and on 31-3-2000(under Annexure-8) andg,
finally, on 08-05-1999(under Annexure-S).The son of the
Applicant made a prayer to the Respondents to provide

a compassicnate employment to him in order to remove the
distress condition (follewing to premature retirement
of his father/Applicant(the sole bread earner) of the
family. The prayer \of the of the Applicant(to provide

a compassionate appointment to his sonyhaving been turned
down on 11,5,2000 , he has approached this Tribunal
in the present Original A pplication for redressal of

the grievances,
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. In the counter filed by the Respondents,
it has been disclosed that only in death cases,
compassicnate appointments are being provided to the
dependants of deceased ED Agents and not to the
dependants of such of ED Agents who have faced premature
retirements even on being invalid, In order to substantiate
the said stand( made in the counter), the Respondents have placed
on record Annexure-R/l. Annexure-R/1 is a set of
clari fications issued by the DG Posts vide his letter
dated 10-12-1986. In DG P&I* s letter No.43/212/79/Pen,
dated 4th august, 1980 instructions have Dbeen issued
pertaining to grant of compassicnate appointments to the
dependants of persons engaged in Extra-pepartmental
Organisation of the Postal Departments; which read
as followss
*The guestion of providing some ED posts to
dependants of ED Agents in case of death/
infirmity of an ED Agent has Deen under
consideration of the Government for quite
some time past.It has now been decided that
a suitable job in the ED cadre may be offered
To one dependant of an pp Official who dies
while In service leaving the family 1in indigent
Citoumstances, subjcct tO the conditions applicadle
to reqular employeces who die while Service or
Tetire on invalid pension.such employment to the

dependant should, however,be given only in very
hard and exceptional cases".

while issuing clarification to the above

under Annexure-r/l dated 10-12-1986 it has been clarified

that no dependant of an _ED Agent,who faced retirement

prematurely on medical grounds,can Oe considered for

compassionate appointment,
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3 » The aforesaid Government decision dated
4th August, 1980 and the clarificaticn given thereon
on 10~ 12-1986 go to show that while the dependants of
both deceased and disabled regular employees of postal
Department are entitled to compassionate appointments,
such benefits have only been extended to the dependants
Oof deceased employees of Extra pepartmental Organisation
of the said pepartment; which means, had the Applicant
in the present case, died in harness,then only there
was/is no bar to provide a compassionate appointment to
his son and that simply because the Applicant has
survived, although crippled/totally invalid,his son
is not to be given a compassionate appointment in order
to remove the distress condition of the family, Sucha
provision being discriminatory, the very inténtion of
providing compassionate employment (which is meant to
remove the distress condition of the family of a
deceased/disabled emplcyees; over and above the
provision for grant of pension/family pensicn) are
being frustrated, Non-provision of compassionate
employment to depandants of invalid personnel of =xtra-
Departmental Organisation of postal pepartment;
especially when there are no provision of granting
monthly pensions/family pension to retired ED Agents/
their families; is not only discriminatory but a very

harsh and inhuman one,
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4. In the above said premises, having heard the
Advocate for the Applicant and Mr.30se, Learned Senior
standing Counsel for the Union of India and having
given anxious consideration to the matter in issue
this Original Application was disposed of on 16-04-
2002 with the directions to the Respondents to give
equal treatment to the family memoers/dependants

of disabled ED Agents(who are/were given premature
retirement) with the similarly placed familly members/
dependants of deceased ED Agents( for they both do not
get monthly pensions/family pensions ) and deceased/
disabled regular employees of FPOstal Department and,

in the said premises t0 provide compassionate employment
to the son of the Applicant, withim a period of six
months hence; upon verification of distress conditions
of the family, Later; it was pointed out in a Review
Application (No.9 of 2002) that while describing the
factual aspect of the case in the final orders of
16-04-2002,there were ercors, however, not affecting the
result of the case. In the said premises, the said
order dated 16-08-2002 has been recalled and redrawn

in this order without affecting the result,

Se In the result, this Original Application stands
allowed (without imposing any costs) and, as a
consequence, compassionate appointment should be provided
to the son of the Applicant (Sri Kunjan Kumar Singh)

within the period stipulated in the previous order

dated 16-04-2002. \f' A;i Eog pYar.p =
MOHANTY)

(MANORANJ

KNM/CM MEM3ER (JUDICILAL)



